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o m/J
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‘ " e M o W Shans 1%, S, jw
4 - Advon‘"late for Applxcaﬂt(s) et 9\
A ™ ?/W< Necr A Mas d e glog
ol ‘[
- Ad voi.ate for Respondent(s) ’
i N B Og Se (
. 'l\dfés of the Regrst_gy Date | - Order of the Tribuna
_jl'i 11.2.02 } Applgication is admitted. Issue
i ; ' -} Notice. Mrl. B.C.Pathak, learned Addl.
Thiss:"l“ Ateadtoo fm S0 C.G.S.C. accepts notice on behalf of
c.F. for 1, Al A«pml el the respondent nos. 1 to 4.
. . | ) il
5 Ten PR e }G ..
e "‘d‘”h./j 96} ffci - Prayer for interim order is
® Dated o o Do 00 et B rejec¢ted.
5 ' :f‘i ‘,,DI C“mm, Hﬁ’ P e s s Notiqe returnable on 18.3.2002.
| 7 ﬁi List the matter .on 18.2.2002 for
Q7 j ‘further orders.
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] *7'02_//'? Ly 18.3.02 List on 23.4.2002 to enable the
3/ 1%«1/" Respondents to file written statement, -
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23.4.2002 List the case on 22.5.2002 on the
prayer . made by Mr.B.C.Pathak,
] learned Addl.Cc.G.s.C. for the

respondents for filing of written

statement.

Vice-Chairman

R

. bb

24,5,92 No uritten statement sp far
filed though time granted, List on '
21.6,2002 to enable the Respondents

to file written statemant,

' ¢
é . "
/,\_//4?“vf
Vice=Chai rman
mb

21.6402 At the request of Mr.A.Deb
| ROy, Sr,CeGeS.Ce . three weeks time
is allowed for f£filing of written
statement. List on 18.7.02 for

7 orders.
| < \U(Aésby
“1m ‘ Member

597.2002 Mr S, Sa:ma, learned counsel for the @
applicant and Mr A, Deb Roy, learned
(Agartala) r  C.G,S.C. Far.the respontents.

.

N Whg matter relates te

'tfansfer, pesting &nd adjustmentg‘
By la_rcf;cf\ti“_atad 14.1242001
transfer, pesting and sdjustment of
Superintendent Gr. 'B°* uerchsédered;
by uwhich the applicant yas also sent
frem Agartals (Qustoms Divisien to
Ohekisjuli R;néc;.Tezpur #gﬁéftlwﬁxciso
Divisien. Byaisnether erder dated
19.12,2001 the Annual Gensral Transfer

arder Ne.61/2001 uast fissued traésférring,
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s of the Registry

- ‘Date

Order of the Tribunal
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nkm

posting and rotating in the grade of
4Super1ntendentisr. 'B' of Customs, North
Eastern Region, uheraby the applicant
was also affected by such transfer,

The transfer order dated 14412,01
was assailed in D.A. No.483 of 2001, By
order dated 24,12,2001 this Bench in ths
aforementioned 0.A. directed the
respondents to dispose of the represent-
ation of the applicant expeditiously,

By impugned order dated 30.1.2002 the
representation was disposed of pursuant to
the brder_ofwthe Tribunal,

Perused the pleadings and consider
ed the materials on record, The impugnsd
order has been passed as a routine order
'in course offadministration. There is
no breach of any statutory pravisions,
nor does it appear to be vitiated by any -
arbiﬁrarinesé. The order is passed
seaminglywon;administrative exigency.

‘In the Facts andvcircumstances of

the case there is no 1astiflcatian for
jany Judicial revxeu.

- The appllcatlon is accordingly
dlsmiesed. No order as to costs, S

| _ ( D.N, CHOWDHURY |
L " VICE CHAIRMAN
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BEFORE THE CENTRO&L ADMINISTRATIVE TRIBUNAL

\ SUWAHATI BENCH @ GUWAHATI

: ‘ 0. & No. §¢C) /R

BETHEEN

Shri Samir Cha?rabnrty,
son Late J.0. Cha aboarty, Chittaranian
Road, P.O. Awartaiu College, Tripurs
West, Agartala-799¢64,

7

e s fpolicant.

- FAND -

1. Umimﬂ of India, represented by the
Secretary to the Sovernment of India,
P Mindstry of Finance, New Delhi-1.

£e The ommigsioner of Customs, North
“"%ter” Regiorn, Shillong.

de The Mssistant Commissioner, Customs

t'?

Lvmmxﬁwiu.wr of Central Furise
M., Road illong.

L
-

A S
&

Shri  S.8anguly Supdt.
Dhekiajuli Range,
Tezpur Central Excise Division. Tezpur.

DETATLE OF THE APPLICATION.

Lo PARTICULARS OF URDER ABAINST WHICH THIS APPLICATION 15
ALDE

Thnis application is directed against the radars

gPd@ M . 191/26801 dated 14,132,208 issued by th

Dommissioner of Central £ wwise M.G.Rosd, Shillong., by whic

4

R

the Applicant who is presently holding the post of Leave

?

spught to be transferred to Dhekiaduli Ranmge, Tezpur Centra

Hezmerve fgartals  under the Agartala Customs Divigion is

i



’ is also directed

EaE:

it

Excise Division. Tezpur.

aéainst the arder dated 15 issued by the
C#mmiﬁﬁimmer af Customs, NER, B8hillong, by which his service
h%% been placed under the disposal of disposal of
C@mmisgimm@r of Central Excise, 8hillong. The applicant has
ajsn  challenged thF order dated 38.1.20¢2 by which the

e
representation filed by the applicant has been disposed of.

That the Afpplicant declares that the instant
agpplication has been filed within the limitation period
prescribed under Section 21 of the Central Administrztion

Tribunal Act, 1985,

gt

Sy JURIGSDICTIO THE TRIBUNAL

The Applicant further declares that the subiect matter
af the case is within the jurisdiction of the Administrative

Tribunal.

h

44 FRCTS OF THE CABE

4y That the Applicant is a citizen of Indiz and as

H
1

stch he is entitled to all the rights and privileges as
graranteed under the Constitution of India and laws framed

thereunder.

4.2, That the Applicant is presently working as lLeave

Reserve, Agartala Customsz Division. While he was working as
Sundt . (Anti  Bmuggling), in the office of the Agartala

Customs Division, the Commissioner of Customs NER, Bhillong,



arn order dated 26.46.2081 by which he has been sought
t& be transferred to CPF Badarpur Unit. The said oarder of
éﬁamsf@r dated 26.4.2081 was the subject matter of 0.8 No
?!” /28l and this Hon'hile Tribunal was pleased to dismiss
éﬁe said (0.4 being infructous taking into consideration the
whb%ﬂQUPmt transfer orders. In the said 0.4 No 243/20881  the
ahplicant has challenged the order of transfer cdabed
Eénéuﬁﬁﬁl o the ground that same has been issusd as =z

measure of punishment. In fact the written statement filed

bﬂ" the respondents reveals the fact that the order of

transfer dated 26.6.20@1 has been issued on receipt of some

Wbmplaznwn Ergquiry has been made to find out the fruth of
ﬁaid allegations but no opportunity was provided to  the
QLQS@“@ gpplicant. It is pertinent to mention here that the
an’mle Tribunal while admitting the said 0.0 243/9061
p%ﬁ%@d an interim order 6.7.2001 suspending the operation of
ﬂhe transfer order dated 26.6.28081. The respondents during
the pendency of the said 0.0 issued another order dated

i
P 18263881 by  which the applicant has been sought to  be

J ! ) .

transferred to Tezpur, during the currency of the aforesaid
ittterim order dated &.7.2881. The said arder dated
1§utfghﬁ§1 has been followed by anocther order dated
V9. 12,2881 dssued by  the Commissioner of Customs NEH

[

3&1 Tiong by which his service has been placed under the
di%ﬁnﬁal of Commissioner of OCentral Excise, Shillong.
Thrmugh this application the Applicant has challenged the
éﬁtiﬁm of the Respondents in issuing the impugned transfer
3}dsr dated 14.12.20¢1 by which he has been transferred to
ﬂh@ tajuli  Range, Tezpur Central Excise Division, and  the

& rRr I

i
shder dated 19.12,2

1 by which his service has been placed



ungder  the disposal of Commissioner of Central Excise. The.

igsguance of the impugned orders is a net result of detection

Qf a hugs number of phensedyl cough linctus amounting rupees
abéut 1é& lakhs. The aforesaid impugned orders lrave bheen
ia%ued at  the bshest of certain interested group fo
} : :
fr@ﬁtraﬁﬁ the investigation. Finally the Respondent No. 2
aciiﬁg o those complaints issued the impugred orders dated
lﬁiUA,,Hﬁ? and 19.12.2681 which is baseless and liable to
b@h set aside and guashed. The applicant challenging these
%w@ orders preferred 0.4 No. 483781 and on the day of its
| .
Adini s5ion 1.0, @4.12.26601, the Hon'ble Tribunal was pleased
to! dispose of the said 0.6 directing the respondents to
dibpose of the representation filed by the applicant.
Pquuamt te  the said dirvective the respondents have now

issued an order dated IH.81.62 by which the representation

filed by the applicant has beesn disposed of taking into

~dy

ﬂor sideration certain irreverent facts . MNow the applicant
having no other alternative has come before this Hon'ble

Tribunsl seeking appropriate relief

4.3, That the Applicant is presently holding the post
of Leave Reservs fAgartals Customs Division and he joined the
salid post in the month of July 24681, By now the Applicant

has completed about only few months of service in the said

division. It is pertinent to sention hers that the applicant

was  working  as  Suptd of  Anti Bmuggling under Agartasla

Customs Division. Taking into consideration certain
ma* pless complaint  and with & malefide intention he was

tF&ﬁQfP“V‘A to Badarpur OPF Unit. The applicant preferred

[y - DA3/2881 mefore the Hom'ble Triburnal and the Hon'ble



=
?/

Tvibuna was pleased to etay the operation of the said
tfanEfer srder dated 26.46.3881 by passing an interim order
dated 4.7.26881 . The respondents witbout taking into
ébngid@r&timn the said interim order passed an order placing
fhe applicant as Leave Reserve. The applicant challenged the
prder  of transfer dated 26.6.2881 on the ground that same
Hﬁﬁ heen issued at the behest of some interested circle in
ébnn@cﬁian with seizure of huge amount of Phynsedyl. The
Fﬁﬁpmndemﬁﬁ have filed their written statement in the =aicd

O.A and the allegation made in that context came to light.

The applicant craves leave of the Hon‘ble Tribunal
fm relay and refer upon the statement made in the 0.4 Neo

2A5/2831 and the written statement filed in that (G.A.

A copy of the said order dated 26.46.2681 is

annexed herewith and marked as ANNEXLURE-1.

4.4, That the Applicant begs to state that the
respandents  have thereafter issued another order clated
1@.13"2ﬁ%1 by which the applicant has been sought to be
fransferred to Tezpur, during the currency of the zforesaid
ihterim order dated &.7.20801. The said arder dated
14.12.2801 has been followed by another order dated
19.12.26081  issued hy the Commissioner of Customs MER
Bhillong by which his service has bheen placed under the
dﬁﬁpwsaf of Commissiconer of Central Excise, Shillong.
ﬁathmugh the orders have been stated to be issued on
aﬁminiatrativ@ ground  but same has been issued pursuant Lo

spme complaint lodged by the Respondents.

n



[ . . . e
|l Copies of the impugned orders dated 14.12.32¢01
|
ard 19.12.2681 are annexsd herewith and marked
1
P as ANNEXURE-Z & 3.
|

tated above the interested group of

1

4.5, ThHat as o

[}

|
\
infficers in caollusion with the respondents lodged

P . s . . .
\meplaxntﬁ against the Applicant with & prayer to ftranster
|

3

‘h;h out from Agartala. It is pertinent to mention here that
’tﬂﬁ fpplicant detected & buge gquantity of phensedyl cough
?lihctus amounting rupees about 14 lakhs which were about o
exborﬁ to Bangladesh illegally. Un such detection made by
;tﬁ& fpplicant  the Respondents issued direction to  the
i )
vﬁﬁblicaﬁt to investigate into the matter. Pursuant to such
Idirection Apnliicant started investigation by issuing summons
:tﬁ the suspected persons involved in the case. However, the

peher Respondents started creating obstruction in the said

ﬁiﬁvestigatimn carried ocut by the Applicant for the reaszon

h%%t Lrown  to them. To that effect the said Respondent

\ I
lodged some complaint against the Applicant and  same has
i

!
i
&

rdaulted in issuance of the impugned transfer orders. The

aﬁplicant challenging fthe legaliity and validity of fthe
1

L
| aforesaid orders dated 14.12.2¢¢1 and 19.12.2661 preferred

iﬁjﬁ No 483 of 288l and on the day of its admission  the
|

@H@n'ble Tribunal was pleased to dispose of the said U.A

d%recting the respondents to dispose of the representation
fiieé by the applicant.

Lo A copy of the said judgment and order dated

: P4.12,.3051 passed in 0.4 No 483/#1 is  annexed

i herewith and marked as ANNEXURE-4.

| 4hé That the applicant begs to state that the earlier



GLéy 423/¢1, wherein he challenged the order dated 2h.681
came  up for hesring on 1.2.20682 and the Hon'ble Tribunal
ﬁﬁking into consideration the subsequent ftransfer orders
dated  14.12.26881 and 19.12.2¢81 and the Judgoment and order

dated 24,13 20461 passed in 0.A No 483 of 2601, was pleased

te dismiss the sid 0.0 being infructous.
j The applicant inspite of his best effort could not

collect  the copy of the said Judgment and order dated

Lm0

cEL.2BE2 passed din 0.8 423781 and hence craves leave of  the

%n'ble Tribunal to produce the same at the time of hearing

of the case.

4L7, That the Applicant begs to state that presently

t? investigation is going under him and  there is5 every

et

gelihood of getting hold the entire nmetwork involved in
iﬁﬁ said smiggling of phensedyl. However, in the event of
igsuance of the impugned order, the investigation work will
&a Jjeopardized. Burprisingly enough now move is ooing on to

1lmt  the mai

™

I assignments to some other officials by fthe
Respondents. From the zbove series of action it is olear

that the impugred order has been issued at the behest of

| . . .
Wwﬁuonu@ntm" It is noteworthy to mention here  that  the

Rg%pamd@mts have issued the impugned order basing on  the
m%mpi aint made by the interested group without providing any

i
opportunity of hearing to the Applicant.

4,4 That the Applicant begs to state that he was
Molding the post of Supdt. (Anti Smuggling) wnder the Custom
Division, Agartala since February 208 and after the

issuance of the interim order he has heen placed as Leave

paerve ..y now e has completed only 4 months of service in




il

fre

e

ot

It

|
Hq

&

g waid division. But the Reaﬁmnd@nt/waa 2 has issued the

igpugned  order only to the Applicant without taking into

risideration the said period of service. UOn the ther. hangd
reons  senior bo the present Applicant who by now has
mpleted more than 4 years of service are s$till continuing

their servige without any disturbance. It iz further

ated +that the impugned order has been issued only to

ustrate the investigation conducted by the Applicant.

7 . That the Applicant begs to state that the issuance

the impugned order speaks volume of malafide against  the

spondents o In fact the issusnce of the aforesaild impugned
arders  is a net result of the complaint made by the

spondents . Enguiry report submitted by the respondents

11 reveal the correctness of the facts stated above.

L. That the Applicant begs to state that after

|
the issuance of the impugned order the Applicant visited the

fice of the Respondents but the sasid Respondents have

gwkmn their helplessness in absence of any order from this

i le Tribunal. Eeing agorieved Dy the impugned orders
berd  14.12.2881 and 19,12.2081, the applicant preferred

presentations to  the concern authority but nothing has

en communicated to him in positive. However, after pessing

I

the Judgment and order dated 24.152.28681 in 0.4 4RE/2a81,
z}

‘- s 1 . — Vot T
ithe respondents have issued an order dated 38.1.2882, by

ioh the representation filed by him has been disposed of.

! . Copies of the representations and the impugned

order dated 38.1.2082 are annexed herewith zrd

marked as ANNEXURES- B & & and 7.

A\
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I

narvating the facts has stated that against the applicant

SRLT. | et

i
il
il

11, That the applicant begs to state that in  the

spondents  in the  impugned order dated 38.81.82 while

vigilance cases are being contemplated and he has misused

s official power. Apart from the above it has also  heen

3

Hleged in the said impugned order dated I¢.1.3682, that he

unauthorisely approves the reserved price of seized geaads .

T%@ respondents taking into consideration the above facts
a;d other events like Terrorist Attack in USA; Bangladesh
iﬁﬁruﬁimm at Pyrdiwah Meghalaya ,attack on Parliament,
ﬁﬂrrmriﬁt activities in N E Region it has heen decided that

e applicant can net be posted at Agartala any more as

thlere is doubt in his integrity. The applicant in this
] '
caritext begs to state that prior to issuance of the impugnesd
order he was not aware of those facts and till date nothing

|haks been communicated to him as such. These zllegations are

totally baseless and taking into consideration those facts

the respondents have sought to transfer him out of  from

LA e

grrtala

I3

s measure of punishment which is not permissible

¥
i

-

the law holding the field. On this score alone the

-4%{

1
it

o . .
impugned orders are liable to set aside and guashed.
i

2 That the Applicant begs to state that after the

suance of  Cthe impugned order wherein there has been =&

ivection also for his release, but the Applicant is vet to
hahdover the charge. In fact till date he iz holding the
i

waid post of Leave Reserve under Agartziz Customs Division.

asently  the Applicant is on tenure posting and by now  he

completed about few months of service. s per the

procedure prevalent in the Custom Divisions and taking into

4




consideration the transfer guideline holding the field, the
Applicant s entitled %o plﬁé@ his option after completion
qf three vyears of service, However, in the evernt of his
afmre%aid transfer to Dhekiajuli Range Tezpur as has been
%bmght o be done hy tﬁ@ Respondents, he will loose his

opportunity to place his option for choice place of posting.

]

g
"
i

noteworthy to mention here that there are numbers of

<
R
;"“‘

ancies  in the office of the He%mmndenf% to alliowm  the

7 -

to continue in his present place of posting but

2
moT
Bt
Tt
3]
-
e

o+
o

Respondents with a malafide intemticn has issued fhe

impugned  order which is not austainable in the eye of law
and  liable to be set aside and guashed. The appiimamt
highlighting bhiis grievances . has praferred tuio
w%preaant&timma dated 4,2.0602 and 5.2.2002 but same is vel

td be disposed of.

o+

Copien of representations  are  annexed
herewith and marked as ANNEXURES 8 AND 9 .

4mﬁ3" That the Applicant beugs to state thak
prb%&nﬁly he is holding the post of Leave Reserve Agartala

Custom Division and £ill date he has rick h anded  over  the

chigrge  pursuant  to the aforesaid impmgned orders dated

14F'$=2UHT and  19.12,2881 The fApplicant further begs  to
%i; that under his custody there are certain arms  and
ammunitimn and for that only he placed his inability to hand
ovér charge to 2 person  who has no authority to ’hmld the
said post. In that view of the matier the Applicant prays
for  an interim arder directing the Respondents rmot to Give
affect the impugned orders dated 14. T2.2681 ., 19.12.2681  and
GGl L2EER till disposal of this 0A. If the interim as prayed

for iz not granted the Rpplicant will suffer irreparable

g



Fan N

I
|
| |
! ! = P M N
logs and injury.
|
.34, That this application has been filed bonafide and

senure ends of Justice.

$. IBROUNDS WITH LEGAL PREPROVISIONSG

For that the action/inaction on the part of the

2
B

1 W . S

pondenits in issuing the impugned orders dated 14.12.2881

A Rl 1 and A8, 1.20a82 are illegal, arbitrary ard
I
I . ; . . . . :
viglative of the principles of natural justice and hence
: il

game isg liable tu be et aside and guashed.
|

3.2 For that the Respondent have acted illegally in issuing

@h&; impugned order dated 14,12.38871, 19,012,268 and
Lo
SEL LG22 by which  the Applicant has been sought to be

transferred to Tezpur Division solely basing on complaints

made by the Respondents as well as some others.

For  that the Fespondents while issuwing  the impuoned

leve dated 14.12.20881, 19.12.26¢1 and 34.1.3082 failed to

take into consideration the fact that there are numbers of

ganior officials who have completed fheir tenure. The

:}

sught to have transferved the seniormost offic

i
L

Qeﬁﬁmmdent
‘:

stead of the present Applicant who has completed only 4

0

|
i . . . . . . - M
miormthe of service in his present place of posting. Therefore

,.,.
=
H1

impugned order is not sustainable in  the eye of law and

gamt is violstive of principle of natural justice.

For that the impugned order has been issued a the b@%c 21

ot ﬁes wndents as well azs some other interested parties, and

same has been issued by the Respondents hasing of some

comglaint respondents and others, without sepving/affording

il

‘N
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ny reasonable opportunity to the present fApplicant to place

\
|
ﬁ

s say in the matter and therefore the aforesaid impugned
rader of transfer is punitive in nature and liable to be set

side angd gquashed.

3 For that in any view of the matter the action/inaction

n the part of the Respondents is not sustainable in the eye

L3

Law and liable to be selt aside and guashed.
T The Gpplicant  oraves leave of this HMon'ble
pibunal  to cadvance more grounds both legal as well as

et

actwal at the time of hearing of this case.

»

l RETAILS OF THE REMEDIES EXHALISTED.

That the Applicant declares that they have exhausted

| . . .
Il the possible departmental remedies towards the redressel
| ,
4
of the grievances in regard to which the present application
has been made and presently they have got no ather

|
-a%tern&tive than zpprosched this Hon'ble Tribunal.
|

Jd MATTER PENDING WITH ANY OTHER COURTS

i That the applicants declares that the matter regarding

e epplication is not pending in any other Court af  Law

!

!
k ! . N . :
jlan  any  other authority or any other branch of the Hom'bie

Tribunal.

\
8

reords  be call for and upon hearing the partie
;,

RELIEF SOUGHT 3

Under the facts and circumstances stand ahove the

Spplicant prays that the instant application be admitted,

oy the

]

¥

C§J$9 ar causes that may be shown and on perusal of records

beipleased to grant the following reliefs.

ol

T
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hp

ive effect the impugned orders dated 14,123,268,

.l To set aside and guashed the impugned orders dated

. 1. 20681, 19122081 and 38.1.28872 3llowing the Applicant

remain  posted at Agartals Custom Division as  Supd:t of

ﬁhﬁi smugeling under Customs Division.

= Qost of the application,

S Any ather relief/reliefs to which the present Applicant
h 2 I

£
ate  entitled to under the facts and circumstances of  the

dse  and as may be deemed fit and proper by the Hon'ble

sibumal.

{INTEQIH ORDER PRAYED FOR:

Fending disposal of this application the Applicant
ays far an interim order directing the Respondents not  to

19.,12.2601

¥

e 3¢ 12982 and to allow him continue in his present place

posting as Bupdt. at Custom Division, Agartala.

gl " THE APPLICATION I8 FILED THROUGH ADVOCATE:

(i

12

(ij

L PARTICULARE OF THE POSTAL DRADER

I.P.0. Nows '-F ;S50 AdS

i) Date: T [2(02-

FERY

i) payable at Guuwahati

s LIST OF ENCLOSURES &
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VERIFICATION

I+ Shri Samir Chakraborty, sged about 54

s son Late J.0. Chakraborty, Chittaranjan  Road, P.O.

Agartala College, Tripura West, Agartala-799¢#4 do here v
I
;élemnly affirm and state that the statement made in  this

4]
. o S

. ‘] 1
plication from paragraph 2,% 4,k %"Q'q)wi{.lf ‘5“’(‘2‘5\1’2\»‘3\

true to my knowledge and

those made in paragraphs

|
J,Q'Q,Z(‘S“(t’{,(('ﬂ), Wiz are matters records of

records

iformations derived therefrom which I believe o e true

t  the rest are my humble submission before this MHon'ble

Wbanal .

Ard 1 sign this verification on 7th day of Feb,

SGignature.,

- | Qmw

14




> SN =i ANREXURE— 1
VU .'/" . o b
! Ué/j '}f e 7(/ L [\/O.W’ICE‘ OF TRE COUEISSIOVER oF CUSTOiS
v 3/ S e E NORTH EASTERy REGION N
L ,”/Ei' \k av b SHILLONG Pt N
//'/ '2/' {'l
/7 ?/ 01N lr‘
| I A0 | ORDER I /5
/2// N Uousn AO. 28/(_00’

DAJ%E,SHILLONG,IﬁEl25TW JUNE,QOOII

Subs - Tronsfer & POsting in #he grade of SUperintenient,
- Group~'p' or Commissionerate Of Customs, N,k

01?5,
Shillong on administratipe grounds '

~Ordep regarding,

B A& x @

Shri Samipr Ghakraborty,Supertntandént(ﬁntt~am

of dgartalqg Custoims Divtsion ls hereny transferred &

. to Badarpur CPF Unit ungepm Kartmgan j Custong Divigioy
aﬂmintstratiue-yrouadaw

tggling)
pPosted
on

Shri Chakraborty,Superﬁntendént stands reliev

on 26u06~2007 arternoon,
Sy

. (2. TOCHEA VG
COUHISSIONER OF CUSTOHS

)

d

. ' : . ' ((\S\' ) ] /— )
ColNoo II(3)1 4/,73'1’/00/013'.51;/&0/200 1/ 260G m])a ted: -26-06-2)01 |

Gopy,forwgrded for_infprmatiom & necessary action to| ¢
- M

-
L]

e The Commissionep of Centray Edctse,Shtllong,

2¢ The Additionay Commissioner(F&V},Oustoms & C.Ex.,ihillonjg“ﬂ
3o Ihe Additiongl Gommissioner(?@ch},Central Brc

ise,shillong, |
4 The Deputy Commtsstoner(P&f),Gustoms qus.Offtce,ﬁhtJJOnjo

‘ e The Deputy fAsatstant Onmmtsszoner,austoms ﬁivisi)n,Agartaz

’ Agriwgunj/ﬂiaawl/IMphuj/Utmapur/Guwahatt/Shillong Y

-]
{
6o The Chlef Accountis Ojj%ceP,Customs & Central Exci&e,ﬁhtllon !
o Ihe Aduini&trutive Qﬁ/iowr,Customa ququffLae,Sh,llongo
8, Ihe P.AQO.,CustomS“& Central Excisa,Shillongo

Q¢ Shri Samip thkraborty,Superinta

i
|
ndent fop compliaJce, i
10, 1he Dranch—tn—Chargc,Ei’Jl W III/4cets, T o II/Confidentidl, ?n
CIV-VIG Branen of Cus'tons & Central Ezcise quSOOfyice, !
Shillong,
T1.The General Secretary,Group~'B'Executiue Offtcars
Cus tong & Central Exciaa,Shillongo
12.Cuarg file,

dsson,

(ZHreetiiafig )

COIHISSIOVER OF cw’/'o,.vql' .

* Attosted

" dAdvocate,

S U
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COMMISSIONER OF CUSTOMS
MORTH EASTERN REGION
SHILLONG
NG Road mmm&nm-m 001, Moghatays.
Phone: 0304-28808 M2 10103, Fax: 6384-229007. E-udt cusshefsancharnet.in
f‘ ? Subject;-
4 : The following transfers, bostjngs and rotations in the grade of Superintendent Group ‘B’
< of Commissionerate of Customs, North Eastom Region, Shillong are heroby ordered with

immediate effect and until further orders

SL [Name of the Mof%‘ ' Remarks
No. | officer From - |, " To .
o @ RN T W &
| 848bh, . | Computer, Welfare AR Db CPF, Vice B. Sarkar
‘ 1 - |MK Bos.: Dhubri Contral Excise © | | Guwshati Division. | reloased to
: ] Divislon. N n ' | Central Exciso
| Abhijit Ghoab. | Tech Romeh Chwsumpan LCS Vice 1. Halim
N ' | Dhubri Central Excige Guwahati Division, ml,z;udto
Division " ' Central Excise
3. | P.S.Das Toch/Sta, Branch Scoanmes CPF Vieo 8. K. Roy
Apgartala Division Agartala Divition | relsased to
4. | Parosh Tosh/Sta Bnach | Vico P. S. Das
Debmnath. Silchar Cantra! Excise Agartais Division
Division - Con
5. | B. Patir. Service-Tax Renge <II__ Vice D. N. Doley
Guwshati Central Excise Aizaw! Division reicased to
Division Cemtral Excite
\U#& | D.R. Saha. - Law/Disposal Vice J. Lama
' Dhubni Cantra] Excise Guwsheti Division. | reloased to
| Division . Ceatral Excise
l -
i
.
prasted :




e - 17 -

Ldvocdi

f,/éDM:CChERSHLLG B364-229007 T0: @361 Seo124 PAGE : B (\('“
2
1) @ | @ . (4) = (5)
7. | P.R Muallick. Am;_mmm______ Bedapur CPF inst vacancy
Cu:ml Hars. ofios | Karimganj Division o
Shi lug : -
8. | Ramjit — | Silehar CPF, Vicel.C.DasNo.2
Bhattacharjeo Sdchqugnleu | Karwganj Divizion
: Dlvmm o A
9. |AB.Duta. |AEUR ey | Morsh_LCS T Against vacancy
Teapur Central Excise lmphal Division -
. Division
0T | S, Ganguly. imili : Mahendraganj LCS, | Vice R K. Sharma
Teapur Cantral Excige Guwshati Division | Roleased to .
Divizion Central Excise
11. | Biren Saikia. | RBC Rango A/S.Narc/Intt. Vice K. N,
Guwahati  Ceotral  Exciso | Imphal Division Daimary released
Diviaim to Contral Excige.
12, | Biman Dhar. . | Tash./Sta, Braneh Vice K. Ahmed
‘ Guwahm . Ceatral  BExcise | Aizawl Division relsased to
Division : : A Central Excise.
13. | P.K Das. 1 Hars. Audit Unjt A/S Nare Aott, Vice
Guwahati o Aizawl Divigion A.Bhattacharjeo.
14. | Debojyati TSK-1 kamge Karimgmmj | Vice
Mishra. Tmgukia - Ccnml Bxcme Steaowrghat &Ferry A.Chakraborty
: | Divisiany . ;- Sistien | released to
: - : : : ;| Karimgan] Division | Central Bxciso
151G K- | Dibrugashll Lumding CPF, Now creation,
- | Sharmabaral /| Renge_ Dimepur Division |
| Dibrugath Central Excize
S .| Division, g
16, | Kisalay Das, - Andnhm___,__ | Sutareandi [CS Vice J.. Dey
. |‘Contral Bxcise Hqns. office, | Karimganj Division | roleased
Shillong . - to Cetitral Excige
17. | R. K. Das. Poom LCS Vice P. B. Nag
: Shillong Divizion Dimepur Division. | released to
Central Excigs
18 [IRH ; | Do LCS Vico R. K. Das,
Diengdoh. Customs ‘Hgrs.  Office, Shillong Division ‘
Shillong
19. | M:Marbaniang Texpur CPF, X Vice
. Guwahati Division, Customs Mg, J. R H. Dicngdoh
' OMioe, S)uil% .
20. | P. K. Sinha 1L Vica R C. Dey
Choudhury. Shitlong Division Kanmgenj Dlvuwn reltased to
Central Excise
21: | A.Bhatiacharjee , ' Yico P. K. Smha
S | Aizawd Division -~ Shillong Division | Choudhury.
fiuber s



7 FROM: CCNERSHLLG 8364-229007 T0:B361 S20124 PRGE : 06
e A
? 3

1) ) ; . (3) : (8) (5)
22. [1.C.Das Silchar CPF. Toch (Adin, Branch | Vice J. C. Das
No.2 Karimganj Division | Karimgenj Division | Nol reloased to
: , , Comrel Excise
23, | A Swamy. Divisignal Office LawDiegooal Vice M. Baruah.
{mphal Divigion Imphal Divisicn .
24. | M. Barush. Law/Diggosal __ Togyur CPE. Vice
' Inphal Divigion Guweheti Division. | M. Marbaniang.

Reprcsontniions if any, should be submitted within 15(fifteen) days from tho dato of

rocoipt of thiz order. . :
C - Sdl-
(DD Ingty)

. : . ' . Commissioner
CNO.UG)4/ET/CCICELLISH/00Y 775D - 29(A) " Dumd. 9.12.-200)
Copy forwarded for information and noeeaxsty.actim to:- |

The Commissioner of Central Excise, Shillong.

The Commissioner (Appeat), Customs & Central Bxcise, Guwahsti,

The Additional Commissioner(P&Y), Customs & Central Excige, Shillong.

The Additional Commissioner(Toech.), Central Bxcira, Shillong. _

The Deputy Commissioner/ Assistant Commissioner, Customs/ Central Excige Division (all)
' - Copy meant for the concemed officer is/are

N DN —

enclosed for causing dolivery.
7. The Assistant Director(Comn.), Hqrs. Offfice, Shillong.
8. The Chief Accounts Officer., Customs & Cettral Excise, Shiliong.
9. The Sr. P. 8. to Commissioner Cugtams, North Eagtem Region, Shilloug.
10. The Pay Accounts Officer., Cuttoms & Centrs! Excise, Shillong,
I1. The Administrative Officer(Customs), Hars. Office, Shillang.
12, The Supenntendent(All), Hars. office, Shillong, '

- 13. The Branch-in-charge, ET &1V/Accts. I & IU/ Confidential / CIU -cum-VIQ of Customs &
! , Central Exciye, Shillong.

i | 14. S/Shri . . Suporintendant for compliance.
; 15. The General Secretary, Group ‘B’ - Executive Officers Association Customs & Central
j Excise, Shilleng.

16. Guard File.

e oan

e e ey e ey

N{eﬁ@“

fdvoct®
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The following officers in the grade of Superintendent, Group ‘8 of

wmmpissionerate of Customs, Nocth Eastern Region, Shillong are hereby placcd at thc

dn pusal of Commissioner of Central Excise, Shillong.

1 Halin,

"SL. [NANME vREsEN'l'PLKE'E OY POSTING ',
NO. | .. .
01, {1 B Nag. ' Law/l.hfsposal Dnmapuf Customs Dlelun o
'()2',' J. Lama. aw/[>1<posal (“uwahau Custoins Division, il

Ghasuapma LCS, Guwashati Customs Division.

~

o bt —r———

R. C. Dey.

Dharmanagar CPF, Karimganj Customs Division,’

06,

7T Abined.

- ot §01n

1 Alok Cﬁalu'abm.ty.. S

S. K. Roy.

e e ke v —— e

3¢ Dus s (No. 1)

e T e

— s st = =

Sonamura CVF, Agartala Customs Division, -

'l‘ccli//\djn ; i(m i'i)_{gunj Customs Division.

. a4 8 4t AP ey 4.} g ¢ A o e 4 S e+

Toch./Sta, Afenwl Cuglems Division,

'S. Chaksabarty.

Leave Reserve, Agartala Customs Division,

KSFS, Karimpanj Customs Division.

D. N. Daley. Lo

— et - A M m— A e

“.mlf}(. Sharma.

N Phhhm”l

f T]t

-

bt + it 1. - —

1B Sarkar: . .

-Law/ Disposal, Aizaw! Customs Division. ity

]

3, Tplsal Custanss Division,

vvvvv

'f\mic'ﬁ\d\uganj LS, Guwaha Customns Divisibi

-
- "—‘. egpgury
D

i 'l‘l;.

e

phubrt EPF Cuwaliat Cudtome Filubyl

{
LI
.
]
<
¢
¢

[ T L s qL.. sen m———t " -
i
Assistant Lonumesu:ﬂ r(H]SL
r ’l'“
5,‘.!1!535.

i

|
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3

P

i:;iﬁ;*?’




|—— Em's

.
— e

The tollowang. Lra.nslcr peatniz snd adjusguent o
ered with mxmcdmte -fl’qct and unul further orders,
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aoven “[”l G
T CURINIRSIOHER GF JENTRAL £2000
1S ROAD, SHILLONG - 74 001
O T L T R A R e~ 222 = 4

ESTABLISHIMENT et e 194/2001

~ 20 -

DATED SHIL x ONG LI 449 DEC 20v]

o

I

AR : )u 7‘1‘
a NARE ET TTTFROM
| ' O

§4b:«x Estadblishment: -\nnm! General Trenster, Posting and Adisunsnt i the grade of Supenntendsnt- order
rdeardug

1,

S I

v1the e of Superintendent Ge "B aze hereby

pwmuaﬁ’-ﬁ?a

10 REMAPKS

.

e e  ——— o ——————

|
|

DN G‘Uslmns Division

i . PANag CLewe 1 '|\| el Dmcu'ur « lzehni Of ! “Vir: ¢ RN Pcuu !
: l ' ' Cadnims dhivivan frangh Dibyygah
l -+ a , ; . e M Eaivision o .
f ‘ Jiama ’ tcxwlDu;nm! Guwveahily © A C Ve P.R rAuikck i
i | ' “Cusloms Livision rarch C, tx.Hq:s Otice ¢ |
Ll — Ly R !
| Y& IHalim _,: T Ghosucpana LCS.Guwahali Vicgs. AL il Unil,Guwahli b
l g Lt e ‘? 'i Custoning ‘hv‘\ﬂu t | |
. ?« ¥ RCDey i ‘it ‘\“ Dhenmanagar T Thnamanagar T Vico Porosh :
. 1 CRIRarimgon; Custonn R ange,Silchex OnLnalh
p ] Oiviglon_ L EeDision e
ﬁ*"‘f SKRoy i e SonomumC P.F, /\go«lom i unlml NG )
- P4 (.u:ioms Divislon Room.C.Ls Hgn.Olfce: ! K.lalnguauva
, . _shlliong |
M J.C. Oas{r\o-ll 'l Tech/Ad,n Kexitngani ©AJE Unil lozpu ; Vica A.B.Dullo
- U Gatoms Oivision L .Ix.Divisior’ !
Q4 K.Ahmed ’"'\‘Q'B'l echlbls.Atzc:wl(.uslqms + A(E Unit ,.Dhubd !'vice M. K.Bose.
1f i N Divison . C.02.0Msion !
)[/kyif';( SChokmbupw, ? Lecive Reascrve.Agaital ﬂ mhu,uluRonge]czpur I Vice S.Gongull
y it ~‘———-""‘“"“"—d Custers Diston, ™ ( F1.Division I
i1 Atok Chakiaborly i "KStS.kexinigan] Customs ichar 4 Ronge.Sikchar | Yice,
S T Division ( £x.Division ! R.altactades
iC ] D.N.Doley: s i- 4 Law/Disposil. /\um'vl\.,uslnuu “HOK Kange.Guwahcli i Vice
R S L ¥Dwision TG hl)rvmon C.m.Chakigb
KN Do:nx.w A/S hnphm Customs Divisinn - ' TRRPLA Range,Dhubii viee 0.RSaha
I '“" b \0\3 m_'._\’_'..h.';l'rvlsion
12 -1 Jalxa uey 4,‘:-% LSUIOtkmrdl LCS )\onmy,uq . Clu-cuneVIG 81,C.EX Heys, | Vice C.Hauzal
: o +Custony Divdsion 1 Office Shilong ]
{3\1 R.K.Shamox 5' FtMchencuogori UCS.Guwhali Servics -lax Rango-l vice d8.Palx
Jl ?-‘Y ML UNLRITY LAV . Luwonat C.Ex.Uvison -
3 B.Smkcr fég( %) Qhubii C.P.£, Guwhcli : rechricol Branch,Dhubri | Vice A.Ghosh

C Ex.Lrvision o
1 Vica Biman Dhar

US

Isuckpoev w@gmu: Rangelezpur . -
) “M Ex.Division s ¢ gfFi

{ J.C. Do.s c‘“" ‘é} _{ﬁ'ﬁcclnnm. ﬁxcmc.'T s
X

———— - — 4

W CM Cln.l\nchy ‘TNOR Range. ()uwuhh B\, i Rango,Guwahli
b C Ex.division : .t x.Oivision | o
ug:i C. Houzel el '5] Clu<une "G 61.C.Lx Haus. /\uml Vice K.Das
RS 4 i, A on.cu Snmono C e . Bianch, C.Ex Has.Office
c-!~ ’.',_‘\11 rﬁ,,‘ el ﬁn i Lo ‘g v i Shilogng. ! .
1?1 i A K Choud % £ Unit .Dibruguth ¢ RBC Range.Guwahli Vica Biren Saivia
1 ‘ : ' L';"’&.Dlvwon ) c. EX.Olvision - o

2 iechnical Branch, Tezpu
< !.‘l lelS‘Oﬂ 7.

rQrput Range.lezpur Vice Sudip Dov

H
Yo f'x[\}vus!on
i

1

F C.Lx.Divislon 5. 788 NV
ol ; H.RSahu A-‘r X A/E Um! Sd\,hcn C.Lx.O:vBam icchrical Branch, ikchar | vice Subodh Dhar

[V g i Chadwision ,

.13 D/ggr ‘5‘ Iec.mnc,nl Bronch Suchio ~A/F Unit. Silchar i vice HRSaha
-3y x?“ el!’CExUmmn s Dvision U S, ,
2 | .P C hOﬂObOt‘*; : Bymahut Pange.Shillkong rlqu “Audil Unn Guwahali | Vice P.K.Dasx

3 Lo "’8" “C Ex.Divislgn L .
IRL el Conlol ERNC R - Y /1;;. uym”-ol Rqr\gq.smﬂona \ Vica . 7

}RJ" z déu%\.c t;xHqs Olﬁca aDivislon T 5.P.Chuaubtorty

{0 shilong 7S ‘ ~ -J_.

SOTRNEE R X L

5 & P SE s
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N-B: Representation f any sneuld

1 posling.
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NAME

Niscicry Das

S. Ganguly
A.B.Dulla

Biren Saikia

8. Potr

Biman Dhar
P.K.DasH .
Debajyoli Mishia
G.KShamaboral
P.R.Mulkck R
ALhiit Ghash™
MXK.Bose

DRSaha .
Paresh Debnalh
Runfil Brallacharee

T IO OO s s momaee e
—r

L=

z;‘ I___—' — 5_8 U%

"

" NOJI[3) 33/ET 1172001 / 57 5755‘ —86 0

he Copy lawatded lor infoemation & necessary action
Jhe Cuntnniyyunie uf Custonns [NIR}Shittong .

Jhe Comnissioner {Appeals],Guwahall.

The Additional. Commissioner (Tech).C.Ex.Hars.Otlice:
Jhe Deputy/Assistan! Commlssloner
thicet(s) is /ae grciosed’. -

oncemed otficet (s} lg/ore eh,dosed
me CAO/PAO of qusfomce. shillang.

B eI

3 "'17_

. “v'- ,' L)
; .‘\'; . ~

IR The < MNvee latwdt by Ol.cq 2 0C%,

\L iorcwing Superinlenclents ate hereLy piaced al 1he dsposet of Commlissioner of Cusicms [MER].Shillong

S.The Deputy/Assistant Comi;ﬁxsloner C.txHgrs.Olfce ,Shillong.The copy|s) meanl lor the

] tof compilicinc e,
Accounls l.'.ll/(‘llH'um VlG[(‘onﬂdenoNol Branch of C.Ex.Hars Clice Shillong.

T evnentie g e
Renoa Xbrugarh LG Sharmaba ol
C.0 Dvision { _

5/d

[ L.IOCHHAWNG)
), COMMISSIONER
CENTRAL EXCISE

SHLLONG

PRESENT PLACE OF POSTING

Auuit Divnnch, C.0x Y iqgrs Offico. Shillong
DhetkicjuliRange, Tezpur Cenlral txcise DMslon
Anli Evasion Unil Tezpur C.Ex, Division

£8C Range. Guwahil C.Ex. Division

Services Tax Range-it ,Guwohall C.kx. Civislon
P8C -k Range,Guwaohati C.Ex. Division

Hars. Audit Unit ,Guwahali

Tirsukia -t Ronge.Tinsukia C.Ex.DMsion
Dilxxugarh-il Ranga.Dibrugarh C.Ex.Division
Audi! Branch.C.ExHgs Otfice Shillong
Jechnical Branch, Dhubi C.Ex.Division
Compulenellore, A/EDhubAC.Ex. Division
#RPL- Runge. Dhubid C.Ex.Division
Dhaunanayyr Range, Slichor C. Ex, Divition
Slichar - Runge,slichar C.Ex.division.

9

]

a
—
i &=

1o~ ‘

Shitleng.
. C.Ex.Civision.The copy(s} mean! for the concerned

4
(8 THAMAR
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o
v

CENTRAL.  ADNINISTRATIVE - TBIBUNAL
GUWAHATI BENCH:

' QRDER_SHEET
Applecation No kP ’& b /2C0L

| /i ApplpCdnt( e -S . C.,if\o'&/)/’y\ C‘L%"/&-”

%igespondant(s)*a LA~ QW TT C%Ubﬂ/ﬁ
i '

¢ ":i ~ \
AdVOcate“for the -ppllcam . \, \4 \(\/\V\NY\D\ g Seun "\ “‘U\ U- Q]\)

'
1y
oG
el v .
iy o : '.‘
-E;F" E _2, ' )

e ; . '
W AdVOcate for the Respon”unt - (2£L41/<” ,

el -r
it

e

1
.jn

:1.;

e T %

I
i"‘ \
! “ ; P | "

I Y
..-“-.v

, W otes of the: Roﬂlstry_ ;;wa | Owder of the Tribunal
412,01y

iy

+

— e

T

T e e

“ , .

Heard Mr.S.3arma, learned counsal

C - _ \\ { for the applicant,

o }--_,'~f ER " : { The matter pertains to an order of
A R - : Y} transfer dated 14,12,2001 by whigh tha
s ' ' X applicant was transferred to Dhekiajuli

{ Range of Central Extise, The applicant
;.has already submitted a reprassntation

" before ths Commissioner Central Excisae,

Y North Eastern Regian, Shillong as uwsll as -
! Commissionar Eentral Excisa, Shillong.

! In this circumstancos, we are of the vieu
1 that ends of justice would be met if a

{ direction is issued oﬁ the said authority
‘ to examine and decide the case in

accordance with law, The said raspondeants
are directed to dispose of the represen-
A E@iﬁ’“ [ ko) kﬁ%? y tation as per lau as early as possible
N o T 5 gﬂaﬁn ' preferably within one maonth from today,
I Till the completion of ths excsarcises the
/07/

AL

'hy _ J The application accordingly stands
L ﬁmﬁmtui”%*~
el " RT3 1 I

o
Gonwrat Adr . srsusdd : ————

e ; | -
@uashati gen.:  eRatD f Sd/VICE CHAIR MV

p S SA/MEMBER (icimn )

impugned order shall kept in obeyancs.

disposed of., No order as to costs.

4ed
l\ﬁez\%«/” ' . .
1 IR : Advocate‘ . ‘ . i
gtﬁ.‘ﬂ-’-"m"““"“"""d e @"ﬁ\?ﬂ'
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;u Copnlssisnsy 2? Customs , L ,
Waxth §a .

, 1 Baatamm Reg

; ‘ ia ' :l
NIRRT i
-] e
AT oL
L

six,

Sublest: Aspresentation against »leaee
| %o Contrel lxchg -

| Most zespectfully o & boy te subsmit the L%,
‘ Mlm for faweur of your Rind cansldexetion , = ¢

' ' § B R . Wt vide Oxder VO ¢1/2001 deted 19.12.2001
J | L 3 v been placed 2t Ve disposal of the leul.mx |
pafl of Cwatrel Rrcise ,ailleng .

''''''

A I ._a..., + ot Gomalsslenes of Contral Rxcles,Sbiliong
T wide cwn Wea21/2001 dated 14,12,2001 txansfersed "
“ NUA,’IM. .IMQR k!M MV’J‘M. .

N et I ma tranafersed te Bedaxpur C,P.P, o
- frse Mpsrials on edministrative greund vide arder m.WROOt_
ﬁhd A8,4.2001 af the Comalasiener of m-w.mxmr o

T % et the Henousable Central Malnfsizative
o Suibupal Guwahats Bench staysd the trencfur exdar o

Ll e%edalaletmative growsd ¥ wide exder dated 6.7.2001
ST e A 8:AM0.243/2001 T ca4e Lo subjudics , g (s 7 o AT 5

Loy Al A i) ki

iy I ™at my tmum of poating at Agarisla Raa mey *

R I bren sompletad LOnly Wwe pears I haws senpleoted at

Gl Agsxtala, R

LI Im v adreumetengeg nhm abavs , I weuld

S R mat Feus henour kindly go 400 T‘ £2 reloese | .
S Sontral Mxclse , aad retain ms ot Aaum- Custens .

P - nmm and for thls aod of kindovis ,T shall Jeasla e
SR mx grateful te you , |

{ Toure folthfully,
]
I EEETE ] CLan a1
i T - : o ( Eamlie Chakraborty ')
E Batad 20,12,2001,  patest Smiiatendeny.

*salet One MW | ‘

‘iyvnz_:-_-,‘;n ORI
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" Honourable Central Adminisztrative Tribunal ,Guwahati
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To
The Commissioner ,
Contral Excise Comuissionerate ,

8hiflong ~793 QQl.

hrough Cha .

sir,

SubJects Representation sgainst tranfer from

bgartala to Dhekiajult,Tezpur Divn,

Kost respectfully , I beg to submit the

following representation for favour &f your kind

2. That X have beon transferred to Dhekiajuli,

under Tezpur Divislon vide Bstt,Order Ro.21/2001 dated

14,12, 2001 , | |

3. That I was trapnsferred to Bpadarp’igfp.?. on
i fOA

administrative ground vidé’r Ko0.28/2001 dated 26,.6,2001

of tha Commissioner of Customs N, R,Shillong.

4, ‘That 0.4.No,243/2001 was filed in the

Bench aguinst the tranfer order dated 26,6,2001 which
was stayed by the Honourable CAY, a phoiocOpy of the
CAT's order dated 6.7,2001 i8 annexed hersto as Annexure-I

for your kind perusal, The case ig sub-judice .

6 That
yel be:n completed .Only I have completed two years of nmy
stay at Azartala. |

,Under the circumstancea 4tated above , I would

wy tenure of posting at Agartala has not

request your honour kindly to retain ma Agartala oy

and for this aot of kindness ,I shall remain aver grateful

to you. e ol .
)U‘DV ‘:‘,
V@@JV) Yours falthfy Jﬂﬂ’#dddvi'
oo pﬁﬂ 1[ a2’
mecloli~ One Adv atée ‘ Samir Chakrﬂbo y )  5n;t"

s ‘J’.\/,‘; -
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)5 ANNEXURE— 7

{/ OFFICE OF THE COMMISSIONER OF CENTRAL EXCISE
SHILLONG

C.No. II (10)A/3/CIU-VIG, 2001/ Dated:-

=

T e
Shri Samir Chakraborty, M/@; o
Superintendent ( Leave Reserve) .

Customs Division, : "'l/

Agartala.

Subject:- Representation dated 20.12.2001 addressed to Commissioner Customs,
Shillong Against Order No. 61/2001 dated 19.12.2001 and representation

dated 20.12.2001 addressed to Commissioner o_f Central Excise for
retention at Agartala.

In pursuant to CAT order dated 24.12.2001 in O.A. No. 483/2001 filed by you,
both the Commissioner of Central Excise and Commissioner of Customs met on
28.01.2002 to consider, as per law, your above representations dated 20.12.2001. Both the
Commissioners, while examining your representations, observed  that you were

transferred Lo Badarpur CPE from Agarlala vide Order No. 2872001 dated 26.06.2001
for the following rcasons given , in brief, below :-

1) vigilance cases were bcing contemplated to be initiated against you ; .

if) mis-use / abuse of your position as Superintendent ( A.S) as you interfered with
the work of other formations and sections which have not been officially
assigned to you and '

iii) you had un-authorisedly approved reserved price for sale of perishable and non-
perishable seized goods.

\

However, CAT vide order dated 06.07.2001 in O.A. No. 243/2001 stayed the
transfer Order dated 26.06.2001.

: Subsequently, during the course of Annual General Transfer of Officers in the
grade of Superintendents and in keeping with the condition that only officer of proven
integrity are to be considered for transfer to Customs, your name was considered for
release to Central Excise. In pursuance of this release order dated 19.12.2001,
Commissioner, Central Excise, Shillong vide his Order No. 21/2001 dated 14.12.2001
transferred you to Dhekiajuli Range under Tezpur Central Excise Division. \/

Both the Commissioners were unanimous in concluding that in the wake of the
Scpl'ember 11 incidents and  the Bangladesh  intrusion into India at Pyrdiwah,
Meghalaya, the attack on the Parliament coupled with the North East being highly

. terrorist prone and sensitive, only officers of proven integrity are to be placed at the

disposal of Commissioner of Customs, who vide sub Scction 2(a) of Scection 11 of
Customs Act, 1962 also has the charge of maintenance of the sccurity of the India. In
view of the above there was no option but to post you out of Customs Division,
Agartala and order your subsequent placement in Central Excise, which was indeed in

. public interest.

A <4l l

PR

W/)

0CU8Ce.
A8 Contd..P/2.
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‘Both the Commissioners have gone through the history of your postings. It was
noted that in a carcer spanning more than 35 years, you have been posted in the
Agartala Division for a total period of more than 29 years.

In view of the above factual position, both the Commissioners were unanimous
in concluding that your posting was in public interest and that the representation dated
20.12.2001 filed by you does not merit consideration as per existing norms and the law,
and are of the view that the Order No. 21/2001 dated 14.12.2001need not be modified.

&CQ o"/
— oV
20 .
(B. THAMAR)
ADDITIONAL COMMISSIONER (P&V)

CUSTOMS & CENTRAL EXCISE - SHILLLONG

e

C.No. II (10)A/3/CIU-VIG /2001, _ ,__,,f..;——/, ge Dated % ¢ /i // P

~

Copy forwarded for information and necessary action to -

The Commissioner of Customs, N.E,R., Shillong,.
Deputy Commissioner, Customs Division, Guwahati.

3.7, Mssistant Commissioner, Customs Division, Agartala. The copy meant for the
concerned officer is enclosed for delivery. '

4. Superintendent, Law Branch, Headquarters Office, Cenlral Excise, Shillony,

5. Superinterident, Law Branch, Divisional Office, Central Excise, Guwahalti,

6. Shri Samti Chakraborty, Superintendent (Leave Reserve), Customs Division,

Agartala.

7. Administrative Officer (Establishment), Hgrs. Office, Central Excise, Shillong.
8. Guard File. ™ : '

(B. THAMAR)
ADDITIONAL COMMISSIONER (P&V)
CUSTOMS & CENTRAL EXCISE = S1HTLLONG

| puestet ,
pino e
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The Addittlonual Commissioner (L&V),

Customs & Central Excise ,

Shillong.

. Throvgh proper channel,

Sir,

Subjects Representation dated 20.12.2001 addressed

qu ) Kindly refer fo your letter C.No.II(LO)A/3/CIU- !
VIG/2001 /1273-BQ dated 30.1.2002 on the subject mentioned

above, iinst

' for favour of your kind consideration:-

2. Para i)

Para ii)

innexurewl

psteh

to the CommissiBner of Customs aguinst
Order No.61/2001 dated 19.12.2001 and
representation dated 20.12.2001
adoressed to the Commissioner of Central

Bxcise ,for retention at Agartula :-

® & 8 0 s 0

respectfully , I beg to submit the following i
\ '

I have nothing to say as my authority is the
best judge to decide,
I beg to state that it is not mentionad where

I interfered with the work of other formations |
;
and SectionS.But'from my own idcu 1 bLeg to stat.
that I was given Cﬁarge of Administrative Offic.
by the Commissioner of Customs,Shililong vide
order No.14/2000 duted ,Shillong the 20th
September ,2000.4 photocopy ol the order is

annexcd nercto as fAnnexure I for kind perusal,

Contd...... /2



Annexure-IT

Annexure~-III.

Page-~ 2

1ii) The Annexuvre 'L!' for fixation of reserve

price was done and approved byl£he Asstt,
}Commissioner of Customs ,igartala on busis

of Annexure-L prepared by Shri Sanjib Chakraborty
and Shri A.L.Thomas ,Inspectos in respect of
Bisalgarh P.p. as thaoy y;ro glven charpge of the
unit by the ﬂssistanthommissioner during ledve
vaccancy.In isolated cases , I muy have approved
the resarve price of perishable oods of my

pover vide Ministry's letter EXX F.HO.715/14/

81/-LC(48) dated 14,10.1921 , a photocopy of which

1s annexed hereto as snnexure-II. The same was

done on the reqguestof 2 Inspectors posted at
Bisalgarh P,P.in good faith which was also
- Subseguently approved by the Asstt.Commissioner,
The Bisalgarh Customs p.P was pluced under me
by the Commissionar of CuStoms ,Shillong as
communicated by the Deputy Commissioner (p&l)
Shillong vide his letter C.HO0.II(8)4/Con/CC/
CBLL/SH/01/1553 () duted 10.4.2001 , a photocopy

of which 1s unnexed hercto as Annexure-I1I.

2tkostel

+dvocatse

3. 'ADuring 37 years of gy service no report about

'my integrity was given by my superior in the 1lizht of

. %% the G.I.M.H.4A,0.4.N0,51/4/64-Estt. (A) dated the

21lst June ,1965 in respect of the officers whose

integrity is doubtful:or suspicinus,

cpntdd...sp/3



-2 é

Page~ 3

“The incidents of September 11 ,Bungladesh intrusion,
attack on the Indian pariiament coupled with North zast
terrorist activities have no bearing on ﬁ& officlal duty
'or personal life .is regards sub-section 2(a) of section 11
of Customs sct ,1982 , this is only for prohibition of
imports/ex ports of goods to be notified in the official
gazette , Thérefore, such obs¢rv9£ion on me , such as

maintenance of security of the country , I should not be

posted in Custonms y 1s not appiicable to ma.

4, £S5 regards of posting in Agartala Division ,
I beg to state thut I have been promoted from I.D.C. to
the post of Superintndent during this 37 yeiars of service

. now I have grown uvp to the age of 55 yeurs and I have spent
my ‘entire youth in the service of the depttoit this old ace
it 18 very difficult to stay duwuy to such far dlutance .

|

In the circumstances , I pray to. your honour
kindly to consider my representdtion in view of the facts
stated above and for this act of kindness I shall remain

ever grateful -to you,

l ' . Ypurz?fuithfully;;;}7~ﬂ
[ Qpnntq® bt

feclos 3 ( samit Chak 1‘.36)01‘ 'll.\’r\,()}/) v
L
Superintendent  (L/R)

Customs Division,Agartala.

r
A

Co
. "" -
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Qudgdl, 8hblong the 20" Seiznisgr, 2000

8ri Badst Dey, Adminatredive GOteour, prosemlly ponlcd at Apzitaln
Customs Division is hereby trenshimed e Audunicsstive OMeme. Alagwt Cualoma
Division . Ha should ba raliovad w¥n 15 izyr from v detn of thio srder

8ri Samir Chekrgaanty, Supsrrianduet, Adfwdicotion Granch, Agusisis
Customs Divigion iy to hold sdetiane chaigh &3 Adininistrative O%icer  of e
Division untll furthar orders.

(1K D )Q~-u .

B REX YT T "j:"ﬁ: . "\1. LY A
Grigmitisers £ G tiemy

q, 2O

C.No. W3)10/ETICCICELL/BHRD 2 6) Ly~ 2TF CA) I B R A

Copy forvrardsd for irfonnation RRGAOTEY CEA 1D

1. The Commivlonae, Gantral Buwuy, Biridtargy

2. Tha Joim Commiseivnar (F&Y), Cuszma 8 Cerimu Enaivs, hiitung |

3. The Depty Commiealoner, Agziris Cuzisns Disision .

4. Ttw Depay Cormmisaioner, Auemvd Custorive Diviolon \

5 Thae CA.Q., Cuytoms & Covaend Prolaa, Girdkim

& The P.AQ., Customs & Cenual Braeo, Gl | :

7. Tha Branch-n-chargs, £T 1 & 11 Aoz b 6 H, CRJAG B OF Cuatomu & Cuniral
Excira, Shillong |

8 Od Rzde Day Administratvs Gflser, Aaitain Cudtome Blvision for compiteres,

8. 6 Bemir Chalvabay, Busaniwzsson Ad

dptiaiinn Br Anndela Euateits
Divigien for compllantse. |

10. e Quneral Swarvlai
Exclpa, 8hilieng
11. The Guerd Flls.

Y. G B Suidiiedon Aamia Auzeolabon, CuLiome u Gerdral

| ,,.,.:;.':MV}//,]W, e
P ;7“(}»' 4 2
(M. 1. OJEY) ///Z'(-’m
ASSIETANT COMIAISSIONE R(P&)
CUSTOMS HEADQUARTLRS
MER. i SHLLORE
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R Copy" of Para 2.35 of the 44th

. Ce ‘ Report of the IPublic Accounts (IommiLtcc"’,",;
' S (.(th};’fLQk*},:Sabha) for the yecar 1980-81 regarding delays in  disposal 4
of scizpd."chcmicala/drugu. ‘ i
T e . . C 3
N 1~ Y "/\ . ) ~ - {
-, RECOMMENDATION OI° “THE ‘COMMITTEL !
’ 2 fz35,_.i_"--Arib‘thé;' "dis'quieting‘ feature of the

R RN

_ present, case is  that 1he..
vwas  further - delay. of. over one year (Jung 1977 " to June lyyvy !
et tiuduring which period the Customs authoritics consulted the variou,
e iesting laboratorics to first

’ : determine the identity of the gooads
;- and,, then, for vascertaining its 1life -exXpectancy. The Comnijtle
e mepti -l nVare  now. informed “that as- a result of audit objection, Governn
P ;) . ','-._5“: +  “have issued instructions, on 27ih December, 1979 that in cu
st e i where - the description or the date of | manufacture of a «.
DS P ,~2,;~,}:::-’,.Chcmic&l/drug is ‘not available, utmost care,” precaution and Gy
e et e dition should be "exercised to ascertain from Drug Contyol anthori~ |
SO T irties’ not only the identity, purity sand potency of the drupgfche-
" ' ~mical at the time of seizure but also the lifc cxpectancy o
_ 7 the seized drug/chemical. The Committce expect that these ingte- 3
~ . uclions will be serupulously f{ollowed . :
T JJ 199 .Copy of MOEF(DR) .80 715/14/81-LC(AS) dt.14.10.1981 . :
A - Sub: Seized/coniiscated perishable goods - Disposal of - IMising
e o : of monctary limits of various classes of Officers of Customs, i
ey . AN RS A Coe
R - ‘..Tﬁc undersigned is directed 1o vefer dao Para 2.0 of he ddy,
L . Report of the Lublic Accounts Committee (7th ok Sabha) for the ycar
g .1980-781,(Copy cnclosed) whercin it has been otatecd that an dime s
' "‘A'..thef‘c;csscnce in the disposal of perishable goods, the Committer would b
""like "the Government to revicy the exdsting  provicions and  congldnr b

N ,.,__‘,dclegat'ion.go.f’ powers of disposal in such
i ++{"themselves ‘up to appropriate financial limits,

NS -r.\ ,‘ ot N
(R ’ R ‘
T R A ARV

e S

20 In thig conncc‘cio.n, the Board vide their instructions No.2/16/5%-
i LCIE dated - '16.,11,1956*

and - 8/1/61-LCI dated 11.7.1961

' have alread,
+ "5 1ssued’ instructions regarding deleg

ation of powers to oflicers for dispo al
again  in Ahe
Public Accounts Committen

+ i yiof Yperishable goods. The " mattor has' been considered
) :I‘.'i_{"llight_fj"of";‘fthe recommendations .of the
~7 itthas. been decided in partial modification of the orders quo! ,
that jvarious categories of oiiicers of Customs can now disposc o
.:”Con"fiS(':atcdf' perishable goods' even before adjudication to th.
- in'di"'a'te.d below:- . C '

)

I '(f\i

(R N YT
i

v

dhiteger b,
. Cvt v -

v '.’"Q(i).f-'.". Superintendent of Customs/.. Rs.2,500/- ~/
P07 "Central Excise

Central Exciseo
_(iii) Dy. Collecinr
",';-'f.’- . Central ‘Excise

‘ (iv) Add). Collectors/Collecto
SRR Lxcice. Unlimited '

of Customns/. . Rel1,00,000/-.

ro.. of Cuctoms/Centlral

3.0 It o apain ciressed  that  utimont

for disposal of perishable

g
cxpedition  must  ba mlopwl;
foods

so that no deterioration Leading ¢

A
. , .
. loss of their value takes place. i
i o : I
HSA PN “ 1‘.3,-'.‘ . Y
PG (¥S1NoLS) . {
e . e . ,’
LY ~ N5 . 3 e ubaw} LA 4t O J\.a.‘vr‘l(;'a'g—h:.\‘vd"r‘.’ o v "i;' 14 ey

e— G M D OO SN P AR T ¢ AR TaN AN s Sy e '

S A e S e S S T e T A T N TR 1

' ¥ e et SR . e b,

' -
e . L4
R T R A ¥ A A B I T L L SR
T e D SRV ST e L
1

R
TR

. .»’5’6
f 'J

-
. ‘UV

7538,

, v
Asstt, Collector of Customs/..Ru.25,000/~

cases to local Customs Units !

B
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Jy' Of Para 2 34 Of thc 44th choz’t of the Publie /\(‘(‘()lll]l’l
6/ - Lok~ Sabha) for the vear - 198¢0- -81
zlsh

Commitioe

regarding  scized/confiscated
y ablc ‘goods' ' DlopOaal of -~ Fixing of monetary “Nimits of various
/c lasses of Offlccrs of Customs. ‘
1 . .
,‘-" 34 ',The Commyt;cc <.rc . also .surprised to find that cwven thouph
‘, . the. .Supdt ‘(Godown), had’

solicited orderg of the Collector .o
A Scptember, 1975 and 23 Octeber, 1y74 for disposal of pootlsy
;,‘,! -'_,t‘_;'.on ‘the" ground that ‘they were of a periszhable nature, 130 orders
{ {: for, dlsposal‘wnrc issued. Instead, the Surdt (CGodou n) v.'as'-:’ informecd
T tha 2t-the case was likely .to be adjudicated anc the former should
P await ad]udlcrxtlon orders Subscqucnt Crents show that “amphanio
4 ~ was ‘laid on Drosecution of the offendeay. m

iy 4:1'(]12"32 NARS M
: . Pasced  about disposal of toods, althouph e etructions  ionued
by the Ministry of Finance, themselves oy, that  perviahin, ),

goodu can l;fycllrsprmu] of

even before ad e ication . e INTRTIPTISS

(Anti .Jmu"'rlmf') concedead during cvidlence  thiat !wx' 1;::'; Leen aome
r,ort of lack of 1mplomcn’c,-‘uon in  certain enoon s
casc'. As the time is theessence in the disposal of

- the Com*nl’ctcc would liké¢ the Covernrncnt Lo review the exicting provi-
-sions " angd-’ consider : delegation of powers of c-.:::posa] in
to the local Customs Unlts themseclves upto appropriate

]
£t
’
!

11 in one auch
pmlf;h:xblr: fraods

such cnues
financial limits.,

200, Copy of'.Moﬁ,(DP) F.No.549/8/80-LC1 qt.

18.12.81.

~ Sub: Dlsposal of selzed/conflscated drug formmlations - Instructions
N regardlny ) .

s - : !
1 a;".- ' Ay ._,\_ . '

R “In am dlrected to say,that tho Drups Comrollm' (India), Director-
' ate Gcnoral ‘of - Hcalth Services, New Delhii haw bean consalied b (e
‘»‘Ilmstry rcgardlng disposal of "017(‘(],'(“0”1’1'“‘% A oediaye forsmtationa
“ 2. Dru;7 formulatlono would ordinarily- fall- in
flrs‘,,category would’ . consist of . such
‘,_atlons wh1ch ‘are " labelled in
; drugs. and Cosmétics’"Act and Rules framed thereunder. The ny
" troller’ (Indla) has advised that if the samples drawn, from the
conflscated consn;nmento of such formulations are found lio hr:---n

quahty tth the good may be rclcasco for use in hospitals

‘v

. coar

Lwo catepories.  The
seizad feonlinent oo drug f

ol -
accordance  with {1, provisions o e

Gon -
sereed !/
il'l!‘l(lii l'll
only.

B <:
]
e

T3 "The second category would consist of .;(i"m’:d/(:«m[ie:r::(tr:(l forvimutations
vwhich arc. not - labelled - in - accordance with (e provicions of the Do

'.and Cosmntlcs “Act™ and Rules  tnade therconder, 10 brrapes Clontral ey
(India) “hasg - opjncd that such  formulations would  be  decmed 1o Lo

(-"m15~branded" drugs " under this Act. Further, it would ordinasily

/not™ be .2¢ possible” to ‘relabel such producis as the information  fe

: szlven on; the” label- would have to be provided 1y the manufacture, .,

i He has, : thercfore,,, advised that such seized/confiscated drup

:'; atlons falling in the: cqtcg,ory of 'mis-brnaded! drups

i cbe e R

, '.;,:It has,,'-‘therefore been decided

g 'formulatlons {ishould’ be’

Lo

formm] -
should be destroved .,

that “scized/confiscated drup
dlsposed of in accordance with  the advice
i e\':Drugs Controller (India) as stated "above. In this connection,
&n.attcntlonl is‘:mvited “to Mmlstry s instructions Mo.5i5/]/7¢ -1.CL,  dated
721.12.1978: in" “which'Vit was emphasised that the Assistant Dr v Contro-
f‘,’-llors.':'should .be  consulted “without fajl at different stages f{rom
-,-’.‘:'timé" “of 'iseizure till: idisposal

particularly in repard to
“lof-"the! medlcmc/drug its physical conditon anl aaali
;~Furthcr that a ccrtiflcatc should Le oblagned frevs

Live
: identificatiog
andd valunet,
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o NO. 11(8/4/6‘31//CC/C“LL/SH/07/ / (N (f\) Dateds—e X (T>//. 20D
QThe AssLS nt Commistlioner, ‘ . A
Cusroms Liv ion,-: o ! o
.Aggrtala '.: S o

h P
AR
. .

_Sub gect; Punction cf Htahalparh Customs

Jw4' o Prauentive Poatr-ﬂ& \ o

/ P4aase refer ta your office letter C.xO. II(JO)Q/CON/ -
ACA/96/164(C) dated 28. 2 2007 on the above suofect.

. ; . l

2 I om directed to tnform you thqt Commtissioner of -
Customs, e K. R. Sh(llong has aporoved that Bilshalgarh Cuatons
P.A.

officp Shall be under control of the Di=isional. Jfftcn(A/
and the Drosent office nay bc shif'ted to a

uttabla place i/
avatlable“. e

)
¢
r; {5\

- ( - 1\/) d o )
FALEIINON. " COGAIESTONER{ L)
. H. 5 R SHILLONG

Aftastafl

AAdvocasGs
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. ‘ To -3Y4 - &%EQEEXHR‘E«.“Q P N
A gDi The Add1tional Commiasioner (P&v), A,
@y///' Customs & Cantral wxcise,

8ir ,

8ubjecty~ Representation dated 30.12,2001 ~Reg s

It has been stated i{n your letter C.NO. II(10)
4/ 3/C1U-VIG/2001/1273-80 dated 30,1,2002 that I was transforred
to Badarpur CPF vide Order No,28/2001 dated 26.6.2001 for
the folloying red’ond g
| 1) Vigilunoe cases were being contemplatoed
to be initlated against you ,
- 11) Mis.use /abvsa of your position as Superintendent
(A,8)a8 you interferosd withg the work of |
other fofmations and 3eot1§ns which have not
officially assighed to you and
111) You had vnsuthorisedly approved reserved price
for sale of perishabls and non perishable

8alzed goods,
2. . Above Btated transfer were stayed by CAT vidae
order dated 6.7.2001 in 0. 4, N0243/2001 .

3. You have stated that " 0fficers of proven integrity "
ére to be considered for transfer to Customs ", my name

¢+ was considered for release to Central Rxclse f.e. I was not

belonging to " proves integrity " as per your personal views,

4. You have stated in the sald letter that on the

contd,..p/2
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ground of s~

1) September 11 incldents(?)

11) Bangladesh intrusion into India at Pyrdiwah,

111) Attack on parliament |
only officers of proven integrity arae to be posted at the
disposal of Commissioner of Customs according to your views
having relation to sub gection 2(s) of Customs Act 1962,
According to which position , there wde no option hut to
post me out of Custonms ,

6. You have stated that out;356 years of service ,

T was ut Agartals division for 20 years .l was promoted to
the Inspector's post in 1979 JAccordingly I huve completed
21 years of tranaferable Job out of which X was out of

Agartals Divislon for 4 years JBut there are other officers

having 26 years of transferabla Job with only 4 years transfer

D

out of Agartala.division ,But such officers have been retained

at Agartala,

O, What you have stated in para X above, regarding

eause of my transfer to Badarpur C,P.F. 4re wholly uvnavthorised/
j1legal und inadmigsible according to Rules accordingZ to A
wvhioch all transfers msde in the interest of publie aér#ice

but you transferread me on " adminigtrative ground " on

unproved allegations a8 stated above and according to your

personal opinlion having malice and vindictiveness,

7 48 stated in para 3 above ,Govt.of India
hus not prescribed by any Rule or order that " only of ficersd

of proven Integrity are to be transferred to Customs".

contd....p(?
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It 18 your fnvention/porsonal opinion having no basis in
Govt.rules and orders as such it 1s 11legul/vindlotive/malacions
in us much aa 4t deternmined me as ef unproven integrity , not
08tablished by appropriate rules prescribed by the department ,

It also determin®s all the other officers of Agartala division

are of " proven integrity".But they have hot been so determined
agecoxrding to established rules and procedures y 1t 45 only

your peréonal obinion full of blas which are not to be sustained.
In us much a8 A.C.R.. of Sevoral 2uch officers hear several adversa
romurks on their work and Integrity which have beon conveniently

forgotten by you.

8. What incldent of September 1L (%) has not been
nentioned in you lgtter yBangladash intrusion in Pyrdiwah,
Meghalay took pluce early in 2001 y Indian parliament was attacked
on 13.12.2001 ,Yon have stated thut for those reagons only

" Officers of proven Integrity" are to bg posted in Costoms

vide sub-section 2(a)of Seation 11 of Custons Act,lgﬁz.nuf
Govt,of India ,has not issued any order or instruection vesting
you with tha powerjbf declde that only Offigers of » proven
integrity v are to be posted in Customs for the above stated
reasons .Bection 11 of Customs Aot 1962 relates to import/export
0f goods of any specified deseription according to notification
by the Govt., of India in offfelal Qazettee.It has no relation
with wy trensfer to Dhekiajull for seocurity of India ,You have
raferred to the section irrelevently. CAT ordered that ny
representation againat transfer to bDhokiajuli shall be considered
a8 per law but you have not considered 1t as per law as have |
been stated above .Law Stands that my transfer to Dhekiajuld

wag8 8tayed by the CAT and you‘wera bound by rules to honour the
ordor of CAT as per my prayer in the representation but you

huve dishonoured the order of CAT und failed to obhserwve Rule

- .\;-,\‘ ) '-“ . contd... .P/4
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| You are , therefore, requested to consider wy
pray er according to luw 8o that I may pray to the CAT
agcordingly.
A
Yours raithfuny.
! L/{'OL"’
@QMEWJS 5.
pated , Agartals , ( 8amir Chakraborty )
the 6th of Febt002 Suparintendent of customs
5 ~ Agartala.
i} i---? -------------- - - e



